
. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0. A. No. 	 1993. 

DATE OF DECISION_10.2.93 

V. P. Prabhakaran Nair 	
Applicant 

Mr. P.R. Padmanabhan Nair 	Advocate for the Applicant (s) 

Versus 

Chief Post Master General, 	Res onde t (s) 
Kia circle, TtLtuvananthapura1 an others 

Mr. P.A. Moharned, ACGSC 	Advocate for the Respondent (s) 

CORAM: 

The Hon'ble Mr N • DHkRMDAN J1JDIC IAL MEMBER 

The Hon'ble Mr. R • R1NGA.RAJAN ADMINISTRT WE MEMBER 

Whether Reporters of local papers may be allowed to see the Judgement ? 
To be referred to the Reporter or not ? kA 
Whether their Lordships wish to see the fair copy of the Judgement? 
To be circulated to all Benches of the Tribunal ? 

JUDGEMENT 

MR. N. DFLkRMPDAN JU1)ICIL MEMBER 

M.P. 79/93 for cohdonatlonof delay, heard, allowed. 

2. 	The applicant is at present working as Sub Post Master 

(HSG) in the Pampady Post Office, Changanacherry Dlvi sion. 

He entered service as Clerk on2i.12.63 and confirmed on 

1.3.66 in that grade. He passed the qualifying Examination 

for the next promotion and was appointed as LSG on 24.11.81. 

as per Annexre A-f. The. applicant was not given seniority 

in accordance with the claim. Therefore  he agitated the 

mattert ' while, persons similarly sitted have 

filed TA 133/85 befom the Madras Bench of the Tribunal and 

obtained a favourable order which is produced as Annexure A-4. 
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in the light of the j udgment, applicant filed Annexure A-S 

representation dated 14.12.87 before the ?M, Kerala Circle 

Trivandrum. In that representation he has highlighted his 

grievance and prayed that he may also be given seniority and 

his pay bef ixed on the higher post w.e.f. 25.9.79 as is given 

in the case of others with arrears, Since that representation 

was not considered and disposed of, -he filed further 

representation befoia the Director General  vjdeAnraexure A-6 

dated 9.2.90. That representation was also not considered 

and disposed of. Since these represntations were not-. 

disposed of. in the light of, the judgnent in TA No. 133/85, 

he has filed this application with the following reliefs: 

I$j) The applicant may be posted to the post of iSG from 
the date of his entitlement i.e. 25.9.79 instead of 
24.11.81 as his juniors were posted. 

The applicant prays for all the consequential 
benefits including seniority in the grade with 
increments and arrears of salary from 25.9.79. 

Any other relief which this Hon'ble Tribunal may 
deem fit, just and proper in the circumstances of 
the case." 

At. the time when the case came up for admission on 13.1.93 

learned counsel for respondents took sometime for getting 

instructiowhether the representations are pending and the 

applicant can be disposedof at the admission stage itself. 

Today, the learned counsel for respondents submitted 

that the representations filed by the applicant are not 

treaceable and the aplication can be disposed of directing 

the aplicant to file a fresh representation producing a copy 

of the judgrnentof the Madras Tribunal. 

Learned counsel for apiicant submitted that he will 

f-iiea fresh representation with a copy of the judgment 

referred to above if the Tribunal directs him to do so. 

60 	Accordingly, we are satisfied that justice will bernet 

in this case if we dispose of the application at the admission 

stage itself without we.tipg for a formal reply from the 

respondents. 
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7. 	Having regard to the facts and circumstancesof the 

case we dizct the applicant tofile a detailed representation 

with a copy of the judgment of the Madras Tribunal,before the 

the first respondent. This shall be done within a period of 

two weeks from today. If such a representation is filed 

befom the first respondent as directed above, he shall 

consider and dispose of the same in accordance with law 

bearing .in1 mind the observation/direction contained . in the 

judgnnt in TA 133/85. This shall be done within a period of 

two months from the date of receipt of the fresh repsentation 

from the applicant. 	 . 

80 	The application is disposed of on the abovelines. 

9. 	Them shall be no order as to costs. 

RANGARAJAN) 
ADMINISTFATIVE MEMBER 
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(N. 1)HARDAN)' 
JUIXCIAL MEMBER 


